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CENTRAL ADMINISTRATIVE TRIBUNAL
CAT CUTTA 3ENCH

0.4 U_Qf{ of 1596,

(UNLISTED)

Date of Order: 18.9.96,

Presents HON'BLE MR.JUSTICE A.X,CHATTERT Ex,VICE-CHALRMAN,
HON*BLE MR.M. S. ELUKHJ.‘.RJ W, ADMINISTRATIVE MEMBER,

SRI }MOHAN CHANDRA SANTRA
~V5-
. UNION OF INDIA & ORS,

For the petltloner~ Mr,Sandip Ghosh,ccunse},
with Mrs.Kalyani Saha
Kundu, counsel,

For the respondents: NONEo
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M, S.Mukherice,A.M,

Thig is filed as an unlisted motion ¥o-day by
Mr.Sandip Ghosh,ld.counsel, appearing on behaif of the
petitioner leading Mrs.K.S.Eunduy,ld.counsel, None appears
for thc responoent%.

The petitioner is aggrieved by the Oracr dt, 14, 8.96
at Annexure-E to this pet;txon, issued by the Superlntenalng
Archaeologist and he has prayed £Or an interim Order for stayin
the said Crder, -

None i1s present for the respondents as no notice has
been given to them. Howeaver, on hearing the ld.counsel for
the petitioner, we dispose of the petitionat this stage with
the order thdb thgl petitioner shall within 3 days meke a self~
containedk‘ befcre the respondent no.3 =med slrultenously
with a copy %e sent to respbndent nos4 and respondent no3 shal
appropriately decide the said representation regarding canecllg

tion of the impugned transfer order prayed for. Till such
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disposal of the representation by the respondent no.3 ,
the said impugned transfer order shall remain stayed,
in case this has not yet been given effect to, sO far
as the petitioner is concerned.

Let a Plain Copy .of this.Order be given to the

1d.counsel f£br the eii&ézgir who shall forthwith
Aj%f uﬁZ( : a2;y>ww¢. Cocioms T
Y nunicate;tﬁe rder'to thepetitioneﬁzgéame%;/@& abhl
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the respondents concerned,
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(M.,SoMukherg‘ ce) (Am

Member{a Vice~Chairman.




